PRINGL PAL BENCH

CENTRAL ADMINISTRATIVE TRIBUNAL @
NEW DELHL '

O A, NO.2290/89 Date of decision: 14.10. 1993,

JoS.Tank......o...............o.......;...Applicant.
VS,

Union of India and othersSececoscccecescss AeSpondents.

Corams

The Hon'ble Mr Justice S.K.Dhaon,
Vice Chairman.

The Hon'ble Mr B.N.Dhoundiyal,
_ ‘ Member(A)s

For the applicant: Mr Umesh Mishra, counsel.

For the Respondehts: None.

For orders, see Judgment of date

passed in 0,A.N0,2281 of 1989.
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QAs_No,22 22.2292 & 2223 of ,1,2 2

 Date of decisions14.10.1993.

QA No_.2281[82

: S.P.MiShra e eee oo see oe¢ oo Applicant.

'J.-S.Ta_qk *e e ee ses ees Aplblica.nt. |
OANo.2292/89

. Bankey Lal _‘."° L ees eess seses eee Applicant.
04 N0.2293/89 . - | -
D.N.Tandon oo eve evs  eees  wes Applicant.

VSe

a Unlm Of India and O‘therS..............ReSpondentS. :
‘ (m all the above four O.AS) -

Corams -
The Hon'ble Mr Justice S.K.Dhaon, Vice Chairman.
- The Hon'ble Mr B.N.Dhoundiyal, Member(A)s’

For the applica.rit: ] Mr UneSh Mlshra, couns el,

~For the respondentss: . None,

PER_S.K.DHAQU, VICE GATRMAN( Qral)

.' 'These applications ‘involve the
| saﬂe‘cdnt"rov'érs'y. They have been heard together., Hence
;they are being d1sposed of by a common judgnent.
 2. | ) ' The petltl.oners, namely, S/Shri S. Pm.shra, :
| _JoeoJac.ﬁh', Bamcey Lal and D. N.TandOn were renoved

. frcm service 1n the purported exerci.se of powers -




Coge2et

“under Rule 14(2) of the Railway iéer'\‘r-ants(ﬁ'is"éip]fine. ’
~and Appeal)Rules, 1968( hereafter referred to the
o Rules) It was alleged that they. alongwith sane

others had part:.crﬁated' in a str:.ke. We may
n note that the pronslons as contained in Rule 142)
he oL are analogous to the contents of the second prov:.so

to Article 3ll(2) of tne Constitut:.on.

3."_' ' Shr1 S.P.&1sl-1raﬁcame to this Tri.bunal
by means of ‘& No. l476/88, Shiri J.S.Tank preferred~
- OA No. 1496/88, Bankey “Lal’ f11ed the O, A.No, 1487/88

o " and Shr_l D.N.Tandon preferred QA No. 1488/88 in

Comem ézzttj;;s\;;ibunal. In these ms “the orders passed .'

L ‘; by tne Beva.sxonal Authorlty, rejectrng thexr )

o :Y”‘ﬁ?{g'bi}r;v)iélon appllcatlons were challenged. ThJ.s &

e ’frrbunal by a “conmon judgment dated 25th November,

e l988 dec:.ded the' aforesald four 0.As, It directed:

" the' rev1$10nal authontles to' give a decision on

| er:.ts. In: pursuance to the d].rect:.ons of this
Trlbunal, the Revisional Author:.ty vlde its -comon
order dated 4th August, 1989, disposed of the

o~ i

5*’ 3} "revision applecat:.ons ‘of :'the aforesa:.d four -
' Figﬁﬁ;;';’iﬁ'53?'::': petitioners and one another person. It, in ‘
substance, held that ci.rcunStances ‘had not changed,
and, therefore, it was no,t.;pr'acticable to hold an
- inquiry agamst the petitloners. Against the
said order of the- revisronal author:.ty ‘these
O.As are ;l_lrected.
4, ~ The Supreme Court in Givil Appeal
No, 4681-82 Of 1992 on 5th August, 1993 by a_
common judgnent, d1$posed of ‘a number of civil
| appeals(Um.onof Ind:.a and ars vs.R.Reddappa & anr).
| The Supreme Court 1ssued certain directx.ons whxch
| are contained in the operatlve porti.on of tbe
judgment. Che of the directmns was that the employees

for having
who were dismissed under Rule 14(2),/ participated

in __the loco.staff strike of 1981, shall be _restored,‘
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t° their reSpective post thhln a period of three
months frqﬂ the date of the judgnent. We would

) not re-1terate the other dlrectlons given because
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o we ‘are d:.recting the respondents to strictly
. adhere to the dlrections g:.ven by the Supreme Court.

_.;‘~ 3 .l

.5‘.';_ . T__hese apphcatmns succeed and are allowed,
We direct tﬁé respondents to restore the petitioners
to the:.r respect:we posts mthm a period of
three months from the date of presentatlon of

a cert:v.fred copy of th1s order by any one of the

: petltloners before the relevant authority., We

further di.rect the respondents to strlctly adhere
-to 'the d:.rectmns glven by the Suprene Court in

the case of R, Reddappa(supra).’*

“.86¢ =~ - There shall be no order as to costsy
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